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C.8.F. 1634.~- T2 exercise 0f the powers conferred by
seetion 6 of the Goa, Damgn and Diu (Administration)
ety 1962 ( 1 of 1962), the Central Covernment hereby
extends to the Union territory of Goz, Damen and Diu,
the Criminal Law Amendment Act, 1852 (46 of 1952),
subject to the following moalflﬁqLi01s nemely:-

Modifications

T
(1) after section 1, the following shs11 be
inserted, nameWy -

"l1A., Definitions.- In this ﬁct,

(g) "Administrator" means the Administrato:
of Goa, Dgman and Diu apnointed by The
President under article 232 of the
Constitution of Indiaj '

(b) "Goa, Daman and Diu" means the Union
territory of Goa, Dzman gnd Diuj

(¢) "Judicial Commissionerts Court™"
the Court of the Judiciz]l Commissioner
r Goa, Daman and Diu"g

(2) in sub-section (1) of section 6 2nd in
in sub-section (2) of section 7, for the
words "State Covernment", the word
"Administrator" shall be substituted:

(3} in section ¢, for the words "Hich Court"
where thev oceur for the first and third
times, the words "Judicial Comiissioner's
Court sheall b~ ubstituted,
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